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Hon, (Amds.) Bill

15.42 hrs,

PREVENTION OF INSULTS TO NATIO-
NAL HONOUR (AMENDMENT) BILL®

(Transiation)
(Amendment of Section 2)

SHR] NARESH CHANDRA CHATUR-

VEDI! (Kanpur) : Mr. Depuly Speaker, Sir,
| beg to move for leave 10 introduce a Ball

0o amend the Prevention of losults to
National Honour Act, 1971.
(English) ’

MR. DEPUTY SPEAKER : The question
'p:

~That leave be granted 10 iptroduce &
Bil to amead the Prevention of
Insults 10 Nationa! Honour Act

1971"
The mation wal d)'“‘-

[ﬁmkmall

SHRI NARESH CHANDRA CHATUR-
VED! : | introduce the Bill.

SPECIAL MARRIAGE (AMENDMENTD)

BILL

| English)
Ameadment of Section 4

SHRI SYED SHAHABUDDIN (Kishao-
ganj) : | beg to move for leave 10 iotroduce a
Bill further to amend the Special Marrage
Act, 1954,

MR. DEPUTY SPEAKER . The question
is '

*‘That leave be granted to introduce a
Bill further to amend the Special
Marriage Act, 1954”7

The motion was adopied.

SHR! SYED SHAHABUDRDIN : I iatro-
duce the Bill. :

——

—— —_—

*Published in Gazette of India Extra-
ordioary, Part 11, Section 2, dated
27.3.1987.
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15.43 hrs,

ANCIENT MONUMENTS AND ARCHAE- -
OLOGICAL SITES AND REMAINS
(AMENDMENT) BILL*

| English)
(Amendment of Section S)

SHRI SYED SHAHABUDDIN (Kishan-
gan)) : | beg to move for leave 10 introduce
a Bull furtber 10 amend the Ancient Monu-
ments and Archacolcgcal Sites and Kemains
Act, 1958.

| MR. DEPUTY SPEAKER : Tbhe quest (n
i

“Thbat lcave be granted to introduce a
Bl furiber to amend the Ancient

Moouments and Archacological Sites
and Remains Act, 1958”7

The motion uu:dpo.red,

SHRI SYED SHAHABUDDIN : 1 ingro-
duce the Bill.

T——— —

RESERVATION FOR ECONOMICALLY
WEAKER SECTIONS OF THE PEOPLE
(HIGHER EDUCATION AND PUBLIC
EMPLOYMENT) BILL®

SHRI SYED SHAHABUDDIN (Kishan-
gany) : | beg 10 move for leave 10 introduce a
Bil 10 provide Jor reservation of posts in
public employment an of scats in higher
educational institutions for various categories

of persons belonging 10 economically weaker
sections of the people.

MR. DEPUTY SPEAKER : The question
s

““That leave be granted to introduce a
Bill 1o provide for reservation of
posts in public employment and of
scats in higher educational institutions
for various categories of persons
belonging to  economically  weaker
sections of the people™

The motion was adopted.

- — — -

*Published in Gazette of India Bxlrl-‘
ordinary Part 11, Section 2, dated
27.3.1987.
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SHRI SYED SHAHABUDDIN : 1 intro-
duce the Bill.

15,44 brs.

CONSTITUTION (AMENDMENT)
BILL —Contd.

[English)
(Ameadment of Article 315)

MR. DEPULY SPEAKER : Now we

take up further consideration. The Bill
further to amend the Coanstitutioo of India

moved by Sbri Shantaram Naik on 13th

March, 1987, Dr. Rajhans,

[Translation)

DR. G. S RAJHANS Ubaojharpur)
Mr. Deputy Splaker, Sir, when 1 rose to
speak oo that day, the bell rang. 1 want to”
draw your attention towards osly two or
three points As my friend Mr. Naik has
said that when the perscons living 0 the
Unioa Territories bave to come to Delbi 10
appear in any examination or ipterview they
have to face a lot of incoovenicnce
which ecould be realised only by
those persons who live in those arcas
Secondly, so far as Eogineers or doctors are
concerned, whether they are 10 be recruited
for Goa or for Andaman, only such persons
should be recruited who &now the local
language. Because only those persoos, who
know the local language and also are aware
of the circumstances prevailing there, <an
serve that area in a better way Thirdly, a
peryon coming to Deibi has to speat a lot of
money unneccssarily to appear in an
examipation or interview at Delbi and
despite bis long journey to Delhi, a persoo
residing in or around Delbi is often selecied
who is lost at a pew place, as he s not
aware of the local eovironment Sir, this is
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were selected for central services during the
last 10 years,

Mr. Deputy Speaker, Sir, 1 bave said
carlier also in this House that an enquiry
stould be beld to find out as to how a son
of an LAS. officer is selected as 1A S.

and sons of I P.S. officers and 1 F 8.
are

Sir, | know many such persons who+
appeared in the cxamipation and being ex-
perts were sclected for central scrvices The
fact is that when a son of a burcaucrat or an
IAS or IFS officer appears before an  Inter-
view Board, he is asked asbout his back.
ground and when be says that his father is a
Sccretary of such and such Department in
such and such State, then 'he mentality of
the gembers of the Intcrvew Board s
changed. The members of Intciview Board
take it that a son of ap IAS oficer 8 bom
10 become an IAS officer or 10 enter Centra!
Services. I by mintake, or by chance, o
candidate belongmg 10 & roral arca passes
the wriiten examination snd »ppears before
the interview board, be s asked about 1he
profession of bis father, theo be replies
besitatingly that his father » a farmer Then
the mentality of the entirve Board is changed
and it appears 0 them as 10 from where
this strapger bas come bhere They ridcule
him saying that hes father is a farmer Sod he
wants to be an LA S officer and the members
of the Board ask such Questions which
confuse ibe candidate. | would therclore,
Like 10 ask whether bureaucrats esre recruts
ed in the Central Services through cxemina-
tions to service the people or 10 govern
them. | would say that the name of the
Indian Admimistrative Service should be
chaoged to People’'s Service. They are to
serve the people. Burcaucrats in Chine serve

in India ?



